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IN THE CENTRAL AD1411NISMATIVE TRIB UN?L : HYDERABAD BENCH 

AT HYDERABZD 

O.A.No.58/93 	 Date of Order: 26.2.1993 

BETWEEN; 

6 .Gjrjbabu 	 Applicant. 

A N D 

Assistant General Manager(Mmn.) 
Office of Chief General Manager, 
Telecommunications, Andhra Pradesh, 
Hyderabad. 

Deputy Divisional Enginner, 
Telecommunications, Nellore-524 050. 	., Respondents. 

Counsel for the Applicant 

Counsel for the Respondents 

.. Nz.VIjayaLakshmi -'--" 
for 

Mr. S. LakshmaReddy 

Mr.N.R.Devraj 
st.c('%c. 

CORP.M; 

HQN 3 LE SHR I N .V. tISHNAN,V ICE-CHAIRMAN (ADI'm4. )AkmnAaArJ BEN i-i 

HON' B 12 SHR I T . CHANDRASEKW'SRA REDDY, MFJIBER (JUD L.) 
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Order of the Division Bench delivered by 

Hon'ble Shri N.V.Krishnan,vice-cjrman(Mrnn) 

Ms.VijayaLekshmi for Mr.S.Lakshma Reddy, Jdvocate 

for the Applicant and £4r.N.R.Devraj, Standing counsel for 

the respondents. 

This matter came up for admission on 24.2.1993. 
'cø.t. 

*ihen we express, the view r• the main question involved is 

whether the applicant is the adopted Son of the deceased 

Sri Chalapathi Rao who was an employee under the 21-id respondent 

and who died on 4.4.1985. A request was made on behalf of the 

applicant .1 by k'lrs.K.Syamala wife of the late Sri K.V.Chalapathi 

Rao, the deceased Qvernment employee seeking an employmen-€ for 

the alican 	consideration that he is the adopted sons  

- The learned counsel for the respondents conteftlmd  

this claim stating that there was no evidence what so ever of 

the applicant having1adopted by the deceased Governrnt emplo-

yee and his wife. 

We were of the view that the question whether the 

applicant  was an adopted son lae will/be decided by a competent 

th- .1 Court and therefore we granted time to learned counsel 
H 

for the applicant to make s submissions in this above. 

IP the case et takeh up today .for orders on adrnissio 

learned counsel for the applicant sought permission to withdraw 

this application to enable the applicant to institute proceedings 

in the Competent Civil Court for declaration about the adoption 

of the applicant by the deceased Government employee and his 

wife. The applicant also prays that he should be left with 

liberty to apw-eo-h to make an application to the respondents 
to 

for compassionate appointment after a dedlaration lobtained in 

his favour and a further direction to the respondents not to 
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To 
The Assistant General Manager (Admn.) 

0/0 chief General Manager, 
Telecomffluflicatiofls, A. P. Hyderabad. 

The Deputy Divisional Engineer. 
eleCOflhXftUfliC8ti0t15, NellOre-OSO. 

One copy to Mr.S.Lakshma Reddy, Advocate, cAT.Hyd. 
One copy to Mi.N.R.JVraJ, r•c(,Sc.cAT.Hyd. 
One spare copy. 
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reject the .representation)if made in such circumstancesan ' 
/ 

the only ground that is barred by time. 

In view of this special circurnstance we grant 

the permissiob to the applicant ,to withdraw this application to 

enable him.to  tile a suit in the cOmpetent Civil Court2in which 

the respondents in the present applicant shall also be impleaded 

as interested partied and2in case a declaration is obtained by 

the applicant io his favour2it is open to him to submit a fresh 

application to the respondents for granting him compassionate 

appointment. In case such an application is received1  the 

respondents shall consider the application in accordance with 
4 
!&w)without rejecting him on the only ground that it is hE4M 

delayed. 

In view of the facts and circumstances df the case, 

we permit the applicant to approach this Tribunal once again,. 

if needed 1on the same cause of action - this O.A. is filed. 

O.A. is dismissed as withdrawn, with no order 

as to costs. 

(N.V.KRISHNAN) 
Vice-Chairman (Mmn.,) 

T QLr___7t 
(T .CHANDRASEKk-LARA REØDY) 

Merter(Judl.) 

Dated: 26th Fbruary, 199 

(Dictated in Open Court) 
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Aittqd and Interim directions 
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TED B 
- \COMPAREL DY 

CHJLCEJSL DY APPROVED BY 

IN TEL CENT&41 ALZINI3TRx IVE T1JELJAL 
I1YLLrBAfl BENCH AT 

THE HON'BLE MR.NEELADrC flAG ;V,C. 

At 

THE NON' BLE MR. .BALASUBRrqANIAN 

THE HON'BLEMR.CNbRA SEFcHAR REEDY ;T 
- - 	-, 	:MEMEER(J) 

AND 

- 	- 

 

TH9 NON'BLE MR. 	 - 

. 	 -- 	 - 	 DATED: 2-4- 1993 	 - 

tJLCMENT 	
- 	 - 




